. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD.

0.A.No, 1142 /97.

Date of decision: September 22, 1997,

Batween:
M.Chandru. e+ Applicant.

And

"1l. The Director General, Ordnance Factory Board,

)

CORAM: S

10-a, Auckland Road, Calcutta.

"2. The Regional Director of Training,

Regional Training Institute, Ordnance
Factooy Project (Board), Yeddumailaram,
Medak District. Respondents; -

Counsel for the applicant: Sri P.Naveen Rao.

Counsel for the respondents: Sri V.Rajeswara éao.

Hon'Ble sSri R. Rangarajan, Member (a)

Hon'ble sri B,S., Jai Parameshwar,Menber (J)

JUDGMENT .,
(per Hon'ble sSri B.S,Jai Parameshwar,Member (J)

Heard Sri Phaniraj for Sri Naveena Rao, the learned

counsel for the applicant and Sri V.Rajeswara Rao, learned

N

counsel for the respondents.,

[

Rhe applicant was initially appointed as Peon-cum-

- Information Technology Assistante on casual basis vide

Order No.37 during the month of December, 1996, SubseqUentlj,
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< /
his services in the said post were reqularised-with effect

from 1-3-1997 by the 2nd respondent by Order No.48 dated 11.3
in the Office of the Regional Director, Regional Tramning

Institute, Yeddumailaram, Medak District. On 14-=8-=£a1997
the respondents terminated the services of the applicant.

The applicant has filed this 0.A., challenging
the Order dated 14-8-1997 by which his services were

terminated.

The main contention'of the applicant is that
before terminating his . services, the respondents have

not given him any notice.

pe enquired the learned counsel for the

respondents whether a show cause notice had been issued

el

to the applicant before the impugned order is issued to

the applicant, the learned counsel for the respondents
submitted that no show cguse notice was issued to the
' -ed

applicant. Hence, we suspenthhe operation'pf the

impugned order dated 14-8-1997.
The respondents have filed counter staﬁing thaﬁr'

the applicant herein was a probationer. 'Hence he was not
a regular employee and that during the probationﬁry period,

his services could be terminated without any notice.

They further submit that thé applicant was appointed on




the Central Government, incorrect Understanding of Goyt

rul b .
és Y the then RDT while aPpointing the aPpPlicant ang

no FeqUirement of peons at RTIMK

These reasons

-aif available before the respondents even béfbre the applicant

was 8PPointed. Hence,

they cannot Plead ignorance of the

facts noy brojected by thewapplicant. Further, the

learned counsel for the respondents submitfed that during

[ . a - ‘ -
the probation period the gervices of the applicant egn be
L .

@
Rule 5(b)of c.c.s.

During the brobationary period normally"
(Tempdrary Service)Rules Qill definetly

aPply. That rule clearly provides one month's notice

beforfe termination of service of an employee. The notice

is obligatory and that cannot be waived.

In view'of the above, we feel that the respondents
have terminatéd the'services of the applicant without following.

the rules. Hence the impugned Order No. 0160/RDT/RTIMK/97798

dated 14-8-1997 is hereby set aside. However, this will not

e
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stand in the way of the respondents to take suitable
action against the applicant in accordance with law
for termination of the services of the applicant on

valid greunds.

No costs.

B.S5.JAI PARAMESHWAR, R.RANGARAJAN, )

MEMBER (J) MEMBER (A)

Q?..‘ix‘i‘{
:
R (5

Date: 22-~=9-~1997,

Dictated in open Court. 57'

ssS.
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Copy toi-

1. The Pirector Genersl 2 ordnance Factory anrd, 10-2A, Auckland Road

2,

3.

CALCUTTA.

The Regional Director of Training, Regién.l Training Institute,
Ordnance Factory Project (Board) veddumailaram, Medak Dist.

One Copy toMr, P. Naveen RAO - Advo-ate CAT, HYD.
One Copy to Mr, V,RajaswAr. Rao Addl.CGSC. CAT. HYD.

one Copy To The Hon'ble Sri .B.S.Jal Parameshéwar M(JP CAT.HYD.
One Copy to The D,R(A). |

One Doplicate Copy.

Upr,
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